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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI
*%%

0.8.No. 43/90, , Date of deeision? 20,1.1995
Hon'ble Shri N.V. Krishnam, Vice-Chairman (A )
Hon'ble Smt, Lakshmi Suaminathean, Member (J)

} Smt. A, Kapupr;
Lecturer,
Electronics Department,
Wemon'a Polytechnic,
Maharﬂhi Bﬂgh- ( : .o Apnlicant.

(By Advocate 'None)

versuss

1. Delhi Administration,
.- Bys Birector of Technical Education,
' Rouse Avenue, New Dalhi,

26 snLo malhotra,
Lecturer (Maths),
Maharani Bagh,
New Delhi,

3. Mre K, Malhotra,
Lecturer (Chemistry),
Maharani Bagh, -
&‘u DElhio

: 4, Nrs._sumita Chopre,
_ _ Lecturer Nathsg,
. > Woman®s Polytechnie,
, / Maharani Bagh,

New Delhi..

Se. mrs. SUdBSh Batla,
Locturer (Chemistry),
Women's Pplytechnic,

- Maharani Bagh,
Neuw Delhiu

6. Mrs, Meera Passi,
Lecturer (English),
Women®s Polytechnic,

Maharani Bagh,
New Delhi, - e+ Respondents

(By Advocate 'None')
" O_RDER
/ Hon'ble Smt. Lakshmi Swaminathan, Mamber (3)_7

> . o o - the
*2// .This application has baepn filed against /combined



~9,

AD

s

-P=
revised tentative senicerity list in respect of Lady

Lecturers of NonuEngineéring, Enginesring and Professional
subjscts in the Woman's" Polytéchhnic fssuyed by respondent
No. 1 dated 25.5.1588.

2. Thisg applic;tion was to be heard togethar with
0.8, No. 2466/89. None appeérad on behalf of the
applicant or the respondents in this case sven though
called tuice, We have heard the spplicant in 0.8, No.
2466/89 in detail., After considering the plsadings and

records in that case, we have passed sepzrats judgment
in that caseoday,
3. The relevant facts in this application and in

O.Ae No.2466/89 ars dﬁ‘all fours.. We -arse, tharafore,

of the view tht ths judgment in D.A. No. 2466/89 is

squally apblicabls to the factws in this’eiée. Let @
aleo,

copy of thet judgment be plscgd in this D.A./Far the

reasons givsn therain, this application is infructuous

and there i3 no merit in the claim for stepping up of

pay undar FR 22(c). The aspplication is aceardingly

dismissed. Therse will be no order as to costs, ///
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(Smt., Lakshmi Suamiggggén) _ {N,V, Krishnan)
Mambar (3) Viga~Chairman (A)




